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Display of Outdoor Commercial Adver-
tisement by NDMC

3293. SHR! RAMPRASAD AHIRWAR :
Will the Minister of WORKS AND HOUS-
ING be pleased to state :

(a) the rates charged for display .of out-
door commercial advertisements by New
Delbi Municipal Committee and what is the
arrangement to auction or lease outdoor
display sites and whether it is done through
agents or directly to advertisers ;

(b) whether the NDMC ensures that
each advertisement displayed outdoors in-
corporates the statutory notices which are
required under law ; if so. why outdoor
advertisements for soft drinks in Delhi do
not contain the statutory notice required
uader clause 11 (3) of Fruit Products order
issued under the Essentjal Commodities
Act; and

(c) steps that the NDMC propose to take
to ensure that such advertisement contains
the statutory provisions stating that the
soft drinks are “Artificially flavoured™ and
“contain no fruit juice™ ?

THE DEPUTY MINISTER IN THE
DFEPARTMENT OF SPORTS, IN THE
MINISTRY OF WORKS AND HOUSING
AND IN THE DEPARTMENT OF PAR-
LIAMENTARY AFFAIRS (SHRI MAL-
LIKARJUN) : (a) A copy of the Schedule
of Rates (of Advertisement Tax) prescribed
by the New Delhi Municipal Committee for
various types of advertisements is laid on
the Table of the House (Placed in Library.
See No LT-8580/84). The Committee also
do not allot, cither by lease or by auction,
sites for outdoor display of commercial
advertisements as a matter of policy.

(b) and (c). As reported by NDMC, out-
door commercial advertisements are, by and
large, displayed without their prior approval
and as such they rarely bave an opportunity
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to direct incorporation of statutory notices
in  outdoor commercial advertisements.

According to the NDMC it is primarily for
the authorities operating the penal provisions
of various laws to ensure fulfilment of the
requirement of notices on the part of
advertisers.

Steps to Check Dcforestation

\/.3294. SHRI SUSHIL
CHARYYA :
SHRIMATI SUSEELA
GOPALAN : .

BHATTA-

Will the Minister of AGRICULTURE
be pleased to state :

(a) bhow many sq. km. of forest land has
been deforestated in India during the last
five yesrs ;

(b) the extent of damage suffered by
people during the period as a result of
(i) imbalance in the environment, (ii) the
number of people robbed of their means of
livelihood as a result thereof ;

(c) the steps taken by Government to
check deforestation ; and

(d) bhow much land has been brought
under afforestation ?

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE (SHRI
YOGENDRA MAKWANA) : (a) Since
October, 1980, about 182 sq. kms. of forest
area has been dereserved or diverted to
non-forest purposes with the approval of
the Central Government under the Forest
(Conservation) Act, 1980.

(b) The extent of damage on a country-
wide basis has not been’ assessed.

(¢) The following important steps have
been taken :—

(1) Enactment of the Forest (Conserva-
tlon) Act, 1980, to check indiscrimi-
pate dereservation or diversion of
forest lands to non-forest purposes.

(i) The State Governments have taken
legislative measures to tighten protec-





